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Mew Delhi, bthis IS‘ th  day of Octobe; s LFFY

Honble  Shri S.P.Biswas, Membe; ()
Mon ‘ble 3hii Kuldip Singh, Member ()

L. U.N. Nayak
. JWP L Gau Eam

S. P. Dorai Raj

4. G.K.Jagdish
2. R. Babukhan
ALB. Umesh Kumar
K. Daniel Prasad
L. Chandrasekar
M.k, Madhay Rao
Lo anil Singh
L1.R.N.5 i

15. P .3 . Mishra

LM Suresh Kumar

L3, 3hivyvogi B .M.

JLBooryva Prakash

L DLD L BUrman

L8V . R.Padmanbhan

all working as Cameraman Grade L]

LIt CP, Doordarshan, New Dl ni ) Applicants
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By Shri B.B. Fawval , Advocate)
VESUS

Union of India . thirou i

L. Zecretary

I f ﬁrijauhaiuf;hrg
shastri Bhavan, New Delhi

" <« Dirsctor General
Door darsahan Kendra

Mandi Hoyse New Delhy

. DD Camsi aman Welfare assi .
27, Akashdarshan P e L e
Mavui Vihar B RoSe 1, Delhi-o91 : Respondents
ORDER
ble Shri 3.0 Elswas

1. HIE review application is filed on bahalf of

the applicants Seeking review of the Jjudgement aincl

Girde dated (3.5 90 By which 04 s09/9:

/23 was
E dizmizssed Peing devoid of merit.
—
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& 2 We have heard the learned counsel fol Lhe
applicants and also carefully gone thiough the
avearments  made i the RA but we find that the
review applicants are only btiryving to bulld up thei
case an the same ground:s which have already been

taken cars of pefore giving the decision.

i
-~

That apart, 1t would be pertinent to el
here that bthe acopse of review is very limited. The
Tiribunal 13 not vested with any inherent powei ad

review., It 2xerclses bthat power under Qrder b

Rule 1 of CPC which permits review if there 1z (
discovery of a new and important piece of evidence,

which 1nspite of due dilid was nolt  avallables

Wit Ehe review appllcants at the time of A Ly
Qi whern the order was made; L2) o en oa@rror apparent
I Ehe face of the racord o L3 ) Gy EMATEY
analogous Jiround. Since none of these ingredients
L Lz avaldlable in the present RA, the sams leserves

Lo be dismlssad. We do so according]
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kw_)-/rd,

CRuldip Singh)
Membbeir (1)
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